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Union of India and others ..
. —t0:~

HON'BLE MR MAHARAJDIN, nmeau_
HON'BLE MR S DAS GUE -

( by Hon'ble Mr Mgherajdin, member-3 )

The applicant has filed this spplication seeking o
- . the relief to guash the order dated 10-05-90 ( Annexure A-6)
and the order dated 05-06-90 (Apnexure 4-7 ) and has claimed o

back salary since 01-09-85 and pramotion, increment, bonus

and other fscilities since 1965,

The applicent was posted as Assistant Station
Master at railway station Kurasti Kalan, district Fatehpur,

] : Northern Railway, It is stated that an zccident took place

on 31-12-1983 when Electric Panipat Speciel Goods Train

passed through the station. An enquiry wes set up and as

“
a result of enquiry the Divisional 3Safety Ufficer, Northern
Railway Allshabad imposed the punishment by passing the £
order, The spplicant prefsrred an appeal but the same was
not disposed ni:‘!". Therefore, the applicant filed the 0.A.

- ‘No,58 of 1987 I:;afnra this Tribunel which was disposed of i

| with direction to the respondents to dispose of the appeal ::;:
J
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I...“E{-r _' the order, The appellate suthourity who wzs Senior Divisional
N Safety Officer, Northern Reilway, Allshabad passed the

order exonerating the spplicant and canceldt he puni
-

order (Annexure A-1I). mwmﬁm submitted repr :
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balance salary upto 30-08-83 (Apnexure A-VI).

applicant cleimed that he is entitled to get the benefi

of salary, increment, bonus etc since 19@5,

The respondents filed Counter Affidavit and
resisted the claim of the applicant intsesralia on the h
ground that on being given profommas promotion the applicznt
was not entitled to get the benefit of enhanc=ment of

salary, increnent and Bonus sbc. ...._

Counsel for the spplicant remained absent,
We have heard the arguments of learned counsel for the

respondents and perused the record.,

In pursuance of the judgment of this Tribunal

| ”JH‘H& 4
| passed earlier, the ;‘t-i-bunal had cancelled the punishment

l, | of the applicant and the applil::mt was promocted as Asstt,

Station Master in the grade of As.1400-2300, after passing

R34 : _
% _ P/16 course the spplicant was placed 5 independent charge
33

on 31-06-868 and he was allowed to get the pay in the

< grede of Rs,1400-2300. The spplicant was given proforma |

By p'runntinn as Assistant Station Master with effect from

20~09-85 in the grade of is,1400-23G0. The spplicent had

been allowed senicrity, but was not allowed the salary
with effect from 20-09-85 in terms of the Railway Enﬂ%*-* .-
Lnttu No. E(U & A)BE-HG-16-2 dated 21—3—193&, m@{

New lﬂ@‘a letter nNo. ﬂfifﬁa-iwﬁr‘g'ﬂ g.gg_a -1 r“* &
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increment nor bonus whetsoever since 1985,

Bdi ¥, . | The application is accordingly dismissed

with no ot as to cost. ' © o

; B MEMBER( J) $
'l'f ’

DATED:Allahabad,December |5,1993,

(VK3 P5)
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